
rgp-^pa! Adm i n I s t rat i vs Tribuna!

Principal Bench

O.A. Mo. 1435 of 1998

1^.

K|e«r Delhi , dated this the 14th Decsmber, 2000

HOtrSLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HOM'BLE DR. A. VEDAVALLI , MEMBER (J)

Shri Gauri Prasad,

P r 9 s s n "t ! X vV o r k i n q 3 s
Superintendent of Pol ice,
r.entral Bureau of Investigation,
New De1h i . AppI i cant

fP'-' Advocati Shri K.P.Dohare)

Versu.s

Hnion of India through
the Secretary,
Dept. of Personnel Sc Training,
North 81ock, New Delhi .

D i rector,

Centra! Bureau of Investigation.
CGO Complex,

Lodh i Road.

Mew DeIh i ,

Union Publ ic Service Commission

tHrntjph the Secretary,
Shahjahan Road.

1 K i .

(By Advocate: Shr i A.K. Bhardwaj)

ORDER (Oral)

MR S.R- AD!GE. VC (A)

.. Respondents

Heard both sides.

2. AppI icant's counsel Shri Dohare presses

that this O.A. be disposed of in terms of the

T  i bUHc S  O P { dated 5.4.99 in O.A. No, 7 'If/OC?

P.D. Meena Vs. Union of India & others.
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3. Respondents' counsel Shri Bhardwaj has no

on to the same, subject to its being mads

that i t wi l l be subject to the appeal pending

'



' ¥

against that order dated 5.4.99 in the Delhi High

Court vide CWP No. 5590/99.
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4. We direct accordingly» and in terms of

the Delhi High Court order dated 11.7.2000 in

aforesaid CWP further direct that while respondents

shall not revert applicant, till the matter is

finally disposed of by Delhi High Court, applicant

shall also not press for implementation of the

directions contained in the Tribunal s order dated

5.4.99 till further orders.

5, The O.A. is disposed of accordingly. No

..\)W

(Dr

■ cik

A. Vedavalli)
Member (J)

(S.R. Adige')
V ice C h a i r m a n (A)


